This is a transferred application under ﬁactiﬁﬁ‘2§
of the Administratiee Tribunals Act,1985. The appliaaaﬁ
has filed a Writ Petition before the High Court Allahabad
against the minor penalty of withholding of next increment
for one year raising his pay from Rs .,600/- to Rs .620/~- in
grade Rs .425-640/- normally due on 1¢3.1982, The applicant
who was an employee of Noathernm Railway filed an appeal
gaainst the same which too was dismissed. Thereafter he
FfFiled a Writ Petition before the High Court which by
operation of lay has been transferred to this Tribunal .
During the pendency of the application the applicant
retired from service in the year 1990. The appellate order
hes been challenged by the applicant on the ground that no
personal hearing was given to him alomguith :a2£g21par.

Of course it yas for the Appellate Author ity to allou the
same., But merely becdause the helper was not allowed,this
is not the ground to challenge the orderas far as the

minor penalty is concers d thegee is nd§ any need to aic

a hel pEI‘ -

2. The grievance of the applicant is that he was
not given the recasonable opportunity of hearing . It has
been st:ted by the respondents that hotices were issued to



For auardimg a mimor penalty it

the BiS:iplinary Authority that 1n-aaae the Iﬂqumn

fulfilled the inguiry after giving the notice to thﬂ §
applicant, the applicant cannot maka any complaint &gal ;EH%I.;

the same. Moreover a&n vieuw of the fact that what has "*i"ﬁi

stated above and after takinmg into comsideration the plea

raisec by the learned counsel for the respondents this

application has become i ffructuous . Accordingly this

application is dismissed ha ving become infiuctuous. There

Vic E-Chﬁirma Ne

28th February,1992,Allahabad.
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R Heard Sri 8.C .Bharduaj for the applicant
s : | and Shri G.P .Agrawal for ther s ﬁaﬁﬂ._,ﬁﬁ;f

; Judgment dictated SBpﬂraﬁaly.
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